39 of 1987.

THE LEGAL SERVICES AUTHORITIES (AMENDMENT)
ACT, 1994

No. 59 or 1994

[29ith October, 1994.]
An Act to amend the Legal Services Authorities Act, 1987.
‘BE it enacted by Parliament in the Forty-fifth Year of the Republic

of India as follows:—

1. This Act may  be called the Lega1 Services Authorities (Amend-
ment) ‘Act, 1994, /

2, In section 2 of the'Legal Services Authorities Act 1967 (herein-
after referred t¢ as the principal-Act), in sub-section (I),—

(3) for clause (a), the following clauses shall be substituted,
namely:—

‘(@) “case” includes a suit or any proceeding before a court;

(ac) “Central Authority” means the National Legal Services
Authority constituted under section 3;
9 s

{aaa) “court” means g civil, criminal or revenue court and
includes any tribunal or any other authority constituted under
any law for the time being in force, to exerclse judicial or quasi-
judicial functions;’;

: (ii) after clause (b), the following clause  shall be inserted,
mmely -

~ ‘(bb) “High Court Legal Services Commiittee” means a High
Court Legal Services Committee constituted under section 3A;;

(iii) after clause (f), the following clause shal‘l‘ he inserted,
namely:—

“(ff) “regulations” means regulations made under this Act;’;

(iv) after clause (i), the following clauses shall be inserted,
namely:— ' '

~ “(j) “Supreme Court Legal Services Committee” means the
Supreme Court Legal Services Comnnﬁtee consututed under section
BA; ' ,
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(k) “Taluk Legal Services Committee” means a Taluk Legal
Services Conumittee constituted under section 11A..

Substitu- 3. For section 3 of the principal Act, the following sections shall be
tion of substituted, namely:— ' " o

new see- ) -
tions for -

section 3.

Constitu- .

tion of ‘3. (1) The Central Government shall constitute a body to be called
!I\Iatznal the National Legal Services Authority to exercise the powers and perform
é:?viccs the functions conferred on, or assigned to, the Central Authority under
Autho- this Act.

rity.

(2) The Central lAuthority shall consist of—

(@) the Chief Justice of India who shall be ‘the Patron-in-
Chief;

(b) a serving or retired Judge of the Supreme Court to be
nominated by the President, in consultation with the Chief Justice of
India, who shall be the Executive Chairman; and

(¢) such number of other members, possessing . such experience
and qualifications, as may be prescribed by the Central Govern-
ment, to be nominated by that Government in consultation with
the Chief Justice of India. - : : :

{3) The Central Government shall, in consultation with the Chief

Justice of India, appoint a persen to be the Member-Secretary of the

. Central Authority, possessing such experience and rualifications as may

be prescribed by that Government, to exercise such powers and perform

such duties under the Executive Chairman of the Central Authority as

““‘tnay be prescribed by that Government or as may be assighed to him
by the Executive Chairman of that Authority .

(4) The terms of office and other conditions telating thereto, of
members and the Member-Secretary of the Central Authority —shall be
~such as may be prescribed by the Central Government in con{su'lta.,tion :

with the Chief Justice of India, ’ . :

(5) The Central Authority may appoint such number of officers and

other employees as may be prescribed by the ‘Central Government, in

 consultation with the Chief Justice of India, for the efficient discharge
"ot its functions under this Act, " e :

. (6) The officers and other employees of nhe_ Central  Authority
shall be entitled to such salary and allowances and shall be subject to
such other conditions of service as may be prescribed by the Central -
“ Government in consultation with the Chief Justice of India. :

_ (7) The administrative expenses of the Central’; ty, including
‘ ' S ions payable to the Member-Secretary,

the salaries, - allowances and pensi paye he M
officers and other employees of the Central Authority, shall be defraye_d

ont of the Consolidated Fund of Jodia. : ERE
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(8) All orders and decisions of the Central Authority shall be

- -authenticated by the Member-Secretary or any other officer-of the Cen-

tral Authority duly authorised by the Executive Chairman of that
Authority.

%) No act or proceeding of the Central Authority shall be invalid
merely on the ground of the existence of any vacancy in, or any defect in
the constitution of, the Central Authority,

3A. (1) The Central Authority shall constitute a committee to be
called the Supreme' Court Legal Services Committee for the purpose of
exercising such powers and performing such functions as may be deter-
mined by regulations made by the Central Authority.

(2) The Committee shall consist of—

(@) a sitting Judge of the Supreme Court who shall be the
Chairman; and

~ (b) such number of other members possessing such experience
and qualifications as may be prescribed by the Central’ Government,

_toy be nominated by the Chief Justice of India.

(3) The Chief Justice of India shall appoint -a psrson to be the

Secretary to the Committee, possessing such experience and qnulifications
as may be prescribed by the Central Government. '

(4) The terms of office and other conditions relating thereto, of the

mined by regulations made by the Central Authority.

" members and Secretary of the Committee shall be such as may be deter-

(5) The Committee may. appoint such number of officess and other
employees as may be prescribed by the Central Government, in consul-
tation with the Chief Justice of India, for the efficient discharge of its
functions. ' :
~ (6) The officers and other employees of -the Commiitee shall be
entitled to such salary and allowances and shall be-subject to such other
conditions of service as may be prescribed by the Central Government in

. consultation with the Chief Justice of India.”.

.. 4. In section 4 of the principal Act,—

' (i) in the opening - portion, the words subject to the ,'gen¢‘ra!
“directions of the Céntral Government,” shall be emitted;

(it) for clause (j), the following clause shall be substituted,

" damely:—

“(j) provide grants-in-aid for. specific schemes . to  various
voluntary social service institutions and the State and District
Authorities, from out of the amounts placed at its disposal for
the implementation of- legal services schemes under the provisions

of this Act;”; :

(#1) in clause (), for the words “State snd District Authorities and
other voluntary social welfare institutions”, the words “State Authorities,
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District Authorities, Supreme Court Legal Services Committee, High Ceourt
Legal Services Committees, Taluk Legal Services Committees and
voluntary social service institutions” shall be substituted.

gubsﬁtu- ) 5. For section 6 of the principal Act, the following section shall be sub-
tion of stituted, namely:— '

new sec-

tion for

section 6,

ggﬁstﬁ- “6. (1) Every State Government shall constitute a body to be
State called the Legal Services Authority for the State to exercise the powers
Legal and perform the functions conferred on, or assigned to, a State Autho-
Services rity under this Act.

Autho- )

rity.

(2) A State Authority shall consist of—-

(a) the Chief Justice of the High ~ Court who shail be the
Patron-in-Chief;

(b) a serving or retired Judge of the High Court, to be nomi-
nated by the Governor, in consultation with the Chief Justice of the
High Court, who shall be the Executive Chairman; and

{¢) such number of other members, possessing such experience
and qualifications as may be prescribed by the State Government, to
be nominated by that Goverpment in consultation with the Chief
Justice of the High Court. o

(3) The State Government shall, in consultation with the  Chief
Justice of the High Court, appoint a person belonging to the  State
" Higher Judicial Service, not lower in rank. than that of a District Judge,
-as the Member-Secretary of the State Authority, to exercise such powers
and perform such duties under the Executive Chairman  of the State
Authority as may be prescribed by that Government or as may be assig-
ned to him by the Executive Chairman of that Authorify:

Provided that a person functioning as Secretary of a 3tate Legal
Aid and Advice Board immediately before the date of ' .constitution of
the State Authotity may be  appointed as  Member-Secretary of  that
Authority, even if he is not qualified to be appointed as such under this
sub-section, for a period not exceeding five years.

: (4) The terms of office and other conditions relating thereto, of
members and the Member-Secretary of the State Anthority shall be
such as may be prescribed by the State Government in  consultation

. with the Chiaf Justice of the High Court.

(5) The State Authority may appoint such number of officers
and other employees as may be prescribed by the State Government,
in consultation with the Chief Justice of the High Court, for the
efficient discharge of its tonctions under this Act.

(6) The officers and other employees of the State Authority
shall be entitled to such salary and allowances and shall be subject
to such other conditions of service as may be prescribed by the State
Giovernment in consultation with the Chief Justice of the High Court.
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(7) The administrative expenses of the State Authority, includ-
ing the salaries, allowances and pensiony payable to the Member-
Secre‘cary, officers and other’ employees of: the State Authorlty shall
be defrayed out of the Consolidated Fund of the State.

(8) All orders and decisions of the State Authority shall be
" authenticated by the Member- -Secretary or any other officer of the
State Authority duly authorised by the Executive Chairman of the
State Authority,

(9) No act or proce mng of & State Authority shall be invalid
merely on the ground of tilie existence of any vacancy ifl, or any
defect in the constitution of, the State Authority.”.

6 In sectlon 7 of the principal Act, in sub- section 2),— Amend-

ment of

(z) in clause (b), for the words “L.ok Adalats”; the words “Liok  section7.

Adalats, including lok Adalats for High Court cases” shall be subs-

tituted;

() in clause (d), for the words “Central Government”, the
words “Central Authority” shall be substltuted.

7. For sections 8 and § of 1’19 principal Aut the following sections - Substi- -
shall be substituted, namely:— ' o . tution of
' ' new sec-
tions for
- sections
8 and 9.

“8. In the discharge of its functions the State Authority shall  State
,approprlately act -in coordinetion with other governmental agencies, ﬁ;— .
Il
non-governmental veluntary. social service institutions, unjversities ority

fo actin
and other bodies engaged in the work of promoting the -cause -of coordina-
legal services to the poor and shall also be guided by such directions o with

~as the Central Authority may give to it-in writing. - - : other
) P . . agencies,
o A : . _ agencis
be sub-
ject to
directions
given by
S Central
) Autho-
P - . - . A rity.
SA (1 ) The State Aut l ority shall constitute a Committee to be  High

called the Zilgh Court Legal Services Committee for every ' High E::;;
Court, for the purpose of exercising such powers and performing

Services
such functions as may he determined by regulations made by the  commit.

State Authouty _ o tee,

(2) The C!)mmlltee shall consist of—

(@) a sitting Judge of the High .Court who shall be the
(‘hau"man, and :

(b) such. number. of other mcmbers possessing such expeu-
,.ence-,;«md- qualifications as .may be determined by regulations
‘made by the State Authority,
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to be nominated by the Chief Justice of the High Court.

(3) The Chief Justice of the High Court shall appoint a Seere-
taty to the Commiitee possessing such experience and quahﬁcahom
as may be prescribed by the State Government,

(4) The terms of office and other conditions reldung thereto, of
the members and Secretary of the Committee shall be such as may
be determined by regulations made by the State Authority.

(5) The Committee may appoint such number of officers and .

other empioyees as may be prescribed by the State Government in

consultation with the Chief Justice of the H1Oh Court for the effi-
cient discharge of its functions. v

{6) The officers and other employees of the Committee shall be
entitled to guch salary and allowances and shall be subject to such
other conditions of service as may be prescribed by the State Gov-
ernment in consultation with the Chief Justice of the High Court.

9, (1) The State Government shall, in. consultation with the
Chief Justice of the High Court, constitute a body to be called the
District Legal Services Authority for every District in the State to
exercise the powers and perform the functions conferred on, or
assigned to, the District Authority under this Act.

(2) A District Authority shall consist of-— N
() the District Judge who shall be ity Chairman; and

(b) such number of other members, possessing such experi-
ence and qualifications, as may be prescribed by the State Gov-
ernment, to be nominated by that Government in consultation .
with the Chief Justice of the High Court.

(3) The State Authority shall, in consultation with the Chair-
man of the District Authority, appoint a person belonging to the
State Judicial Service not lower in rank than that of a Subordinate
Judge or Civil Judge posted at the seat of the District Judiciary as
Secretary of the District Authority to exercise such powers and
perform such duties under the Chairman of that Committee as may
be assigned to him by such Chairman,

(4) The terms of office and other conditions relating thereto, of
members and Secretary of the District Authority shall be such as
may be determined by regulations made by the State Authority .in
censultation with the Chief Justice of the High Court.

(5) The District Authority may appoint such number of officers
and other employees as may be prescribed by the State Government
in consultation with the Chief Justice of the High Court for the
efficient discharge of its functions.

(6) The officers and other employees of the District Aythority
shall be entitled to such salary and allowances and shall be subject to
- such -ather conditions of service as may be prescribed by the State
Government in censultation with the Chief Justice of the High Court,
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(7) The administrative expenses of every District Authority,
including the salaries, allowances and pensions payable to the
Secretary, officers and other employees of the District Authority
shall be defrayed out of the Consolidated Fund of the State.

(8) All orders and decisions of the District Authority shall be
authenticated by the Secretary or by any other officer of the District
Authority duly suthorised by the Chairman of that Authority.

(9) No act or proceeding of a District Authority shall be invalid
merely on the ground of the existence of any vacancy in, or any
defect in the constitution of, the District Authority.”.

"8, In section 10 of the principal Act, in sub-section (2},—

(i) fer clangse (a), the following clause shall be substituted,

namely: — o1 R

“(a) coordinate the activities of the Taluk Liegal Services
Committee and other legal services in the District;”;

{(i})  in clause (c), the words “, in consultation with the State
(rovernment,” shall be omitted, :

9. After section 11 of the principal Act, the folloxmng sections shall

be mserted namely: -

“11A. (I) The State Authority may constitute a Committee, to
be called the Taluk Legal Services Commitiee, for each taluk or
mandal or for group of taluks or mandals.

{2) The Committee shall consist of—

(a) 'the senior Civil' Jﬁdg‘e operating within the jurisdiction
of the Committee who shall be the ex officio Chairmas; and

(b) such number of other members, possessing such ex-
perience and qualifications, as may be prescribed by the State
(Yovernment, to be nominated by that Government in consultation
with the Chief Justice of the High Court

(3) The Committee may appoint such number of officers and
other employees as may be prescribed by the State Government in

. consultation with the Chief Justice of the High Court for the efficient

discharge of its functions.

&)

cers and other employees of the Committee shall be

- entitled to Such salary and allowances and shall be subject to such
" othier conditions of service as may be prescribed by the State Gov-

_ernment in consultation with the Chiel Justice of the High Court.

(5) The administrative expenses of the Committee shall be de-
frayed out of the Distriet Tegal Aid Fund hv the Distriet Authority.
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11B. The Taluk Legal Services Committee may perform all or
any of the following functions, namely:— '

{a} coordinate the activities of legal services in the taluk;
(b) organise Lok Adalats within the taluk; and

(c) perform such other tunctions as the District Authoruy
‘may assign to it.”

10. In section 12 of the principal Act, for clause (h), the following
clause shall be substituted, namely:—- Do

“(h) in receipt of annual income legs than rupses nine thousand
nr such other higher amount as may be prescribed by the State Gov-

ernment, if the case is before a court other than the Supreme Court,

and less than rupees twelve thousand or such other higher amount as
may be prescribed by the_Centrm Government, if the case is before
the Suprerme Court.”,

; U3

11. In section 15 of the principal Act, in sub-section (2), for clause
(b), the following clauses shall be substituted, namely:=- '

“¢b) the cost of legal service; provided by the Supreme Court
Legal Services Cominittee; ' '
(c) any other expenses which are required to be met by the
“Central Authority.”.

12. In section 1§ of the principal Act, in sub-section (2), for clause
5), the following clauses shall be substituted, namely:--

“(b) the cost of legal services provided by the High Court Legal
Services Comraittees; o :
{c) any other expenses which are e

e reguired to be met by the
State Autherity.”, S

13. In section 17 of the pringipal Act—

(i) in sub-section (I}, for clause (b}, the following clause shall
be substituted, namely: -~

“(b) any grants or domations that may be made to the District
: Authority by any person, with the prior approval of the State
- Authority, for the purposes of this Act;”;

(i1) in sub-cection (2}, in cluase {(a), a;’ the figures “10”, the
“word, figures and letter “and 11B” shall be in: rt(‘(

14, In section 18 of the principal ‘Act, after sub-section -(4), the fol-
Towing sub-sections shall be inserted, namelyr— ' ‘

“(5% The Central Government shall cause the -accounts and the
audit report received by it under sub-section (4) to be laid, as soon
as may be after they- are received, before each House of Parliament.

(6) The State Chovermment shall cause the accournts and the audit
report received by it under sub-section (4) to be laid, as soon as
., may be afer they, an? receiv ed, before the State Legislature,”

[
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15. For sections 19 and 20 of the principal Act, the following sections

" shall be SL1bst1tuted namﬂly —

“19. (1) Every State Authority or District Authority or the
Supreme Court Legal Services Committee or every High Court
Legal Services Commitiee or, as the case may be, Taluk Legal Ser-
vices Committee may organise Lok Adalats at such intervalg and
places and for exercising such jurizdiction and for such areas
as it thinks fit, '

- {2) Every Lok Adalat organised for an atea shall consist of
such number of-—

(a) serving or retired judicial officers; and
(b) other persons,

of the area as may be specified by the State Authority or the District

Authority or the Supreme Court Legal Services Committee op the
High Court Legal Services Committee, or as the case may be, the

Taluk Legal Services Committee, organising such Lok A'dalat.'

{3) 'Thé experience and qualifications of other persons referred
to in clause (b) of sub-seetion (2) for Lok Adalats organised by
the Supreme Court Legal Services Committee shall be such as
may be preseribed by the Central Go vr’rnmbnt in consultatlon with
the Chief Justme of India.

(4) The experience and qualifications of othier persons referced
to in clause (b) of sub-section (2) for Lok Adalats other than re-
ferred to in sub-section (3) shall be such as may be prescribed by
the State Government in consultahor\ with the Chief Justica of the
High Court.

(5) A Lok Adalat shall have jurisdiction to determine. and to

~arrive at a compromise or settlement between the parties to a-dis-

pute in respect of—
(i) any case pending before; or

(41) any matter which is falling within the jurisdiction of,
and is not brought before,

any court for which the Lok Adalat is organised:

Provided that the Lok Adalat shall have no jurisdiction m res-

pect of any case or matter ralating to an offence not comnoundable
under any law.

20. (1) Where in any case referred to in clause (1) of -sub-
section (5) of section 19, ‘
(i) (a) the parties thereof agree: or

(b) one of the mrtxes rhereof 'W‘"' 23 an application . to the

- pourt,

Substitu-
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for referring the case to the Lok Adalat for settlement and if such
court is prima facie satisfied that there are chanceg of such settlement;
or ;
(i) the court is satisfied that the matter is an appropriate
one to be taken cognizance of by the Lok Adalat,

the court shall refer the case to the Lok Adalat:

Provided that no case ghail be referred to the Lok Adalat under

sub-clause (b) of clause (i) or clause {ii) by such couri except after
siving a reasonable opportunity of being heard to the parties.

(2) Notwithstanding anything contained in any other law for
the time being in force, the Authority or Committee orgenising the
Lok Adalat under sub-section (I) of section 19 may, on recsipt of an
application from any one of the parties to any matier referred te
in clause (#) of sub-section (5) of section 19 that such matter needs
to be determined by a Lok Adalat, refer such matter to the Lok
Adalat, for determination: '

Provided that no matter shall be referved to the Lok A.dal_at
except after giving a reasonable opportunity of being heard to the
other party, . .

(3) Where \any case is referred to a Lok Adalat under sub-section
(1) or where a reference has been made to it under sub-section (2),
the Lok Adalat shall proceed to dispose of the case or matter and
arrive at a compromise or settlement between the parties.

{4) Every Lok Adalat shall, while determining any reference bhe-
fore it under this Act, act with utmost expedition to arrive at a com-
promise or settlement between the parties and shall be guided by

. the principles of justice, equity, fair play and other legal principles.

(5) Where no award is made by the Lok Adalat on the ground
that no compromise or settlement could be arrived at between the
parties, the record of the case shall be retirmed by it to the court,
from which the reference has been received under sub-section (1)
for disposal in accordance with law.

(6) Where no award is made by the Lok Adslat on the ground
that no compromise or setflement could be arrived at between tha
parties, in a matter referred tp in sub-gection (2), that Lok Adalat

~ shall advise the parties to seek remedy in a court.

ing

(7) Where the record of the case is returned under sub-section
(5) to the court, such court shall proceed to deal with such case from
the stage which was reached before such referenice under sub-gection

1. : '

16. In section 21 of the principal Act, for sub-section (1), the follow-
sub-section ghall be subslituted, namely:— L
T AR
“(1) Every award of the Lok Adalat shall be deeméd to be a
decree of a civil court or, as the case may be an order of any other
cotirt and where a compromise or settlement has been arrived at. by
a Lok Adalat in a case referred to it under sub-section (1) of section
20, the court-fee paid in such case shall be refunded in the manner
provided under the Court-fees Act, 1870.

70£1870, .
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17. For sections 23 and 24 of the principal Act, the following sections

; Substitu-
shall, be substituted, namely:—

tion of
new
sections
for sec-
tions
23 and
24,

“23. The members including Member-Secretary or, as the case  Members
may be, Secretary of the Central Authority, the State Authori- . and
ties, the District Authorities, the Supreme Court Legal Services Com-  staff
mittee, High Court Legal Services Committees, Taluk Legal (ifﬁAutho-
Services Committees and officers and other employees of such Autho- gof;’_
rities, Committees and the members of the Lok Adalats shall be deeni-  mitteeg
-ed to be public servants within the meaning of section 21 of the  and

45 of 1860, Ind1an Penal Code. : Lok Ada,
: ' ' latg to be
, public
servantg,
24. No suit, prosecutxon or other legal proceeding shall le protec.
against— ‘ ' : tion of
i : action
(a) the Central Government or the State Government; taken
_ (b) the Patron-in-Chief, Executive Chairman, members or gl‘i;o"d
o Member-Secretary or officers or othex eraployees of the Central '
5 Authority;
- (c) Pairon-in-Chief, Executive Chalrman, member, Member-
Secretary or officers or other employees of the State Authonty,
(d) Chairman, Secretary, members or officers or other em-
ployees of the Supreme Court Legal Services Committee, High
Court Legal Services Committees, Taluk Legal Services Com-
5 mittees or the District Authority; or .
[ (e) any other person authorised by any of the Patron-in-,
Chief, Executive Chairman, Chairman, member, Member-
Secretary referred to in sub-clauses (b) to (d),
. for anythmg which is in good faith done or intended to be done under
the provisions of this Act or any rule or regula tion made thereunder.”
18. For sections 27, 28 and 29 of the principal Act, the followmg Substi-
sactlons shall be subsututed namely: — . tation of
new sec- -
tions
for
sections
27, 28
: R : ’ . and 29.
“27. (1) The Cenfral Government in  consultation with the poye '

Chief Justice of India may, by notification, make rules to carry out  of - Central
~ the provisiofis of this Act. 3 Govern.
| T ‘ : ment of
(2) In particular, and without prejudice fo the generality of make
_the foregoing power, such rules may provide for all or any of the rules,
following matters, namely:— :

© (1) .the number, experience and gualifications of other mem-
bers of the Central Au+h0r1ty under clause (¢) of sub- Se«.tlon 2
of section 3; :
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' I—‘-oWer of )

make
rules. - -

oo

683

Legal Services Authorities (Amendment) [Acr 59

(b) the experience and qualifications  of the Member-
Secretary of the Central Authority and his powers and functlons
under sub-section (3) of section 3;

(c) the térms of office and other conditions relating thereto.
of members and Member-Secretary of the Central A'uthorlty under
sub-section (4) of section 3;

(d) the number of officers and other employees of the
Central Authority under sub-section (9) of section 3;

_ (¢) the conditions of service and the salary and allowances
of officers and other employees of the Central Authority. under
sub-sectlon (6) of section 3;

{f) the number, experience and qualifications of membersg of
the Supreme Court Legal Services Committee under clause L)
of sub-section (2) of section 3A;

(9) the experience and qualifications of Secretary of the
BSupreme Court Legal Services Committee under sub-section (3)
of secuon 3A

('} the number of ofhcels and other employees of the
Supreme Court Legal Services Committee under sub-section (5)
~of section 3A and the conditions of service and the salary and
allowances payable to them under sub-section (6) of that section;

(i) the upper limit-of -anhual income of a person entitling
-~ him to legal services under clause (h) of section 12 1f the case
is before the Supreme Court;

(5) the manner in which the accounts of the Central Autho-
¥ ‘wr the Htate Authority or the Distriet Authority shall he
majnt qinpd under section 18;

(k) “the experience and qualifications of other persolls of the
Lole Adalats: organised by the Supreme Court Legal Services
Committee specified in sub-section (3) of section 19; :

{1y -other mattels under clause (e) of sub-section. (1) of
- seetion 22; : : S
(m} any other matter which is to be, or may be, prescribed.
28. (1) The State Government in consultation with the Chief
Justice of the High Court may, by notification, make rules to carry
out the provisions of this Act.
(2) In particular, and without prejudice to the generality of the
Loregoind’ power, such rules may provide for all or any of the
- following matters, namely: — ' .

(o) the = number; experience and  qualifications 6f other
- members of the State Authority under clause (c) of sub-section
- (2) of section 6; ) :

(b) the powers and functions of» the -Member-Secre-tary of -
the State Authority under sub-section- (3) of section 6;

(¢) the terms of office and other conditions relating thereto,
. of members and Member-Secretary of the State Authority under
sub-section (4) of seection 6; : . .
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© (d) the number of ofiicers and other employees of the
Stale Authority under sub-seciion (5) of section 6;

(e) the conditions of service and the salary and allowances
of officers and other employees of the State Authonty under sub-
section (6) of section 6;

(f) the experience and qualifications of Secretary of the
High Court Legal Services Committee under sub-section (3) of
section 8A; _ 4

{g) the number of officers and other employees of the High
Court Legal Services Committee under sub-section (5) of section
8A and the conditions of service and the salary and allowances
payable to them under sub-section (6) of that section;

(k) the number, experience and qualifications of members of
the District Authority under clause (b) of sub-section (2) of
section §; , {

(3) the number of officers and other employees of the
District Authority under sub-section (5) of section §;

() the Conditions of service and the salary and é]lowa.nces
of the officers and other employess of the District Authority
under sub-section (6) of section 9; ‘-

(k) the number, experience and qualifications of members

of the Taluk Legal Services Committee under clause (b) of sub-
saction (2) of section 11A; /

(1) the number of officers and other employees of the
Taluk Legal Services Committze under sub-section (3) of sec-
tion 114; |

(m) the conditions of service and the salary and allowances
of officers and other employees of the Taluk Legal Services Com-
mittee under sub-section (4) of section 11A;

(n) the upper limit of annual incpme of a person entitling
him to legal services under clause (h) of section 12, if the case
is before a court, nther than the Supreme Court;

(o) the experience and qualifications of other persons of 'the
. Lok Adalats other than referred to in sub-section (4) of section
19; !

(p) any other matter which is to be, or may be, prescribed.

29. (1) The Central Authority may, by notification, make regula-
tions not inconsistent with the provisions of this Act and the rules
made thereunder, to provide Tor all matters for which provision is
necessary or expedient for the purposes of glving eﬁect {o the provx—
sions of this Act. i s }

(2) In particular, and without prejudice to the generality of the
foregoing power, such regulations may provide for all or any of the
following matters, namely:— | v

(a) the powers and functions of the Supreme Court
Legal Services Committee under sub-section (1) 2f section 3A;

Power of
Central

Authorjty

to make

. regula-

tions.

~3



Power of
State
Authority
to make

regula-

tions,

N

690 Legal Services Authorities (Amendment), [act 59 oF 1994]

(b) the terms of office and other conditions relating thereto,
of the members and Secretary of the Supreme Court Legal Ser-
vices Committee under sub-section (4) of section 3A.

29A. (1) The State Authority may, by notification, make regula-
tions not inconsistent with the provisions of this Act and the rules
made thereuander, to provide for all matters for which provision is

necessary or expedlent for the purposes of giving effect to the provi-
sions of this Act.

(2) In perticular, and without prejudice to the generality of the
foregoing power, such regulations may provide for all or any of the
- following ma’ters, namely:— : i

(a) the other functions to be performed by the State
Authority under clause (d) of sub-section (2) of section 7;

 (b) the powers and functions of the High Court Legal Ser-
vices Committee under sub-section (I) of section 8A;

(c) the number, experience and qualifications of members
of the High Court Legal Services Committee under clause (b)
uf sub-section (2) of section 8A;

(d) the terms of office and other cond1t1ons relating thereto,
" of the mambers and Secretary of theHigh Court Legal Services
Committ:e under sub-section (4) of section 8A;

(e) the terms of office and other conditions relating thereto,

of the members and Secretary of the District Authonty under
sub-secticn (4) of section 9;

(f) the number, experience and qualifications of members
of the High Court Liegal Services Committee under clause (b)
of sub-section (2) of section 8A; '

(9) other functions to be performed by the District Authority
under elause (¢) of sub-section (2) of section 10;

~ (R) the terms of office and other conditions relating thereto,
of members and Secretary of the Taluk Legal Services Com-
mittee under sub-section (3) of.sectilo_n 11A.7,



